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Date of Order : 1.4.2008 .
Mr. Y., Sharma, Advocate, counsel for applicani. -
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. regularized as Trackman subject to certain conditions stipulated
therein. The grievance of the applicant in this O.A. Is, regarding
the Condition Me. 5, which according to the respondents could
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appicani was serving with the SERGTATRNL R O ssuance o
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Raiiway Board’s letter dated 31.12.20035.

Motice of this apgz!ica‘cién was given Lo the'réspsndents.
Respondents have filed reply. Along with reply, _resfm:mz.%ents
have also annexed copy of the order dated 20.2.2007
{(Annex.Rf4) whereby, the Condition No. 5 which was stipulated
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in order dated 22.8.2007 {Annex.Af1) has been delated.
- i e

[l

.t - s iy e A simly  Ehim memoant 0% A F
he FPHICANT Nas oeen _ie:_.JFEb:.:;d. A5 BUUn, (hE pFesent A, has

hacome infructuous which is accordingly dispased of with no

ordar as to costs. ' o
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{R.R.Bhandari} . _ - {M.L.C
Admv.Member ‘ Jugl, Md
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